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MR SPEAKER _The question s :

“That leave be"s"ranmd to introduce a
Bill to provide for the ‘establishment of
the Netaji National Academy to disse-
minate knowledge on various important
subjects and matteis conneted therewith
and incidental thercto,”

The monon was adopted

SHRI SAMAR GUNA
Bilt

1 introduce the

PLANNING AND DEVI LOPMENT
THROUGH PANCHAYAT RAJ BILI *

SHRI RANABAHADUR  SINGIH
(Sidh1) [ beg 10 move for leave to Jntro-
duce a Bill to prowid. tor planmng and
devefopment through vanous demouatc
and offictal agencios of Panchayat Raj

MR. SPEAKER  The question 15

“That leave be granted to mtroduce a
Bili to provide for planmng and develop-
ment through vanous democratic and
official agencies of Panchayat Ray ™

The moten was adopted

SHRI RANABAHADUR SINGH 1|
iniroduce the Bull

CONSTITUTION (AMENDMENT)
BILL®

(Amendment of artule 217)

SHRI K NARAYANA RAO (Bowmller
1 beg to move for leave t0 introduce a Bill
further to amend the Constitution of India

MR SPEAKIR The question s

“That leave be granted to introduce a
Bill further to amend the € onstitution of
India ™

The motian was adopted

SHRI K. NARAYANA RAO 1 Intro-
duce the Bill
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NATIONAL DEFENCE ACADEMY,

KHADAKVASALA AND THE INDIAN

MILITARY ACADEMY, DEHRA DUN
(RE-NAMING) BILL*

SHRI SAMAR GUHA (Conts) . 1 beg
to move for leave to ingroduce a Bill to
rename the National Defence Academy,
Khadakvasala and the Indtan Mlitary
Academy, Dehra Dun

I watit them to be renamed as the Shivaj
Defence Academy and the Netaji Defence
Acidemy respectively

MR SPFAKER * The question

That leave be granted to introduce »
Bil to rename the National Deofence
Academy,  Khadakvasala and the
Indisn Mabtary Academv, Dehr:i Dun’

The monon wus adopted

SHRI SAMAR GUHA
Bl

1 muoduce the

LINGUISTIC MINORITIES (MEDIUM
Ol INTRODUCTION IN MOTHER
TONGUE) BILL*®*

SHR1 SAMAR GUHA (Conta:) S,
I beg to move for leave to introduce a Buli
to provide for the mother tongue as the
medium of nstruction and examnation
for the students of hnguistic munontics

FHiF DEPUTY MINISIER IN THE
MINISTRY OF EDUCATION AND SO
CIAL WELFARE AND IN T'HE DiPART-
MLNT Of CULTURE (SHRI D ¢
Y ADAV)  Sir, T oppose the Bill

I am against introduction of the Ball

SHRI § M BANERJLCEF (hanpwm)
The usual practice v you don’t opposs
tntroduction,

SHRL D P. YADAV The pomnt s the
It 1s about Education which 1 under State
Goveraments, [t s a State subject. The
question 18 whether we arc competent to
legisiate on 1t or not 1 leave it to you

SHRI SAMAR GUHA [t » a very
nicresting thing

S

*Pyblished in Gazette of Indi Extraordinary Part 11, Section 2, dated 4.5-73
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MR. SPEAKER : Please sit down,
Normally we allow leave to all such motions
and you can say what you want to say at
the time it comes up,~if at all it comes
Normally we don’t oppose such Bills, It s
up 10 you.

SHRI SAMAR GUHA : Sir, if they
oppose, then 1 have got something 1ty o1y .

AN HON. MEMBER : He is oppoung

MR. SPEAKER : He is opposing the Bill
but not the introduction, that is, lcave
being granted.

SHRI SAMAR GUHA : Sir, [ have a,
submission t0 make. If they say like that,
will this Bill not be ballotted ? What is this?

MR, SPEAKER : The Minister said that
it is a State subject. I hold that under article
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250, the Bill can be introducad in Lok
Sabha.

Now, the question 1s :

“That leave bz granted o introduce 2
Bill to provide for the mother tongue as the
medium of nstruction @d examination
for the students of linguistic minorities.”

The mwtin was adopred,

SHRI SAMAR GUHA : I mtroduce the
Bill.

19.22 hrs.

The Lok Sabha then adjourned tdl Eleven
of the Clock on Monday Mav 7, 1973/Var-
sakha 17, 1898 (Suka)
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